FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process Regulations, 2017)

For the attention of the stakeholders of Comm100 Private Limited

\ 1. \ NAME OF THE CORPORATE | Comm100 Private Limited
PERSON
2. | DATE OF INCORPORATION | 27/08/2019
OF CORPORATE PERSON
3. | AUTHORITY UNDER WHICH | Registrar of Companies, Delhi
CORPORATE PERSON IS
INCORPORATE/
REGISTERED.
4. | CORPORATE IDENTITY U72900DL2019FTC354286
NUMBER
5. | ADDRESS OF THE E-41/B, 2™ Floor, Jawahar Park, Laxmi
REGISTERED OFFICE AND Nagar, East Delhi, New Delhi, Delhi,
PRINCIPAL OFFICE (IF ANY) | India, 110092
OF CORPORATE PERSON
6. | LIQUIDATION 27/04/2026
COMMENCEMENT DATE OF
CORPORATE PERSON
7. | NAME, ADDRESS, EMAIL Soniya Gupta
ADDRESS, TELEPHONE Address: Unit No. 208 and 209, 2nd
NUMBER AND THE Floor, Agarwal Dwarka Plaza, Plot
REGISTRATION NUMBER OF | No. 6, LSC Market, Sector -6, Dwarka,
THE LIQUIDATOR New Delhi — 110075
Email: ipsonivag@gmail.com
Ph: +91 9811287070
IBBI Registration No: IBBI/IPA-
002/1P-N01155/2021-2022/13863
8. | LAST DATE FOR 27/05/2026
SUBMISSION OF CLAIMS

Notice is hereby given that the Comm100 Private Limited has commenced voluntary
liquidation on 27" April, 2026.

The stakeholders of Comm100 Private Limited are hereby called upon to submit a

proof of their claims on or before 27" May, 2026 to the llquxdator at the address
mentioned against item no. 7 above.

BBIiPA-002. \
IP-NG 155

2021.97. 120~ ] )
¢921-22,133 1/ <




The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penaltie

Date: 27/04/2026 Soniya Gupta s~~~
Place: New Delhi IBBI Registration No: IBBI/IPA="
002/IP-N01155/2021-2022/13863
AFA valid upto 30.06.2026
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FALCON TECHNOPROJECTS INDIA LIMITED e e T e

Al T3, AT ARG, CAITE RO - T3t 1,9, WSMEAR, 202337 & AR, FUA  Sifaeh w7 F X GROT ¥ el

Corporate Identification Number: L74900MH2014PLC257888 IRRENeRT T HaTEdl fevur wga w7 & v uF §r & W 39 WAl wifrdt # usiighd 78T &1 39 STcwer JreEne:

Falcon Technoprojects India Limited (the “Company” or “Issuer”) was incorporated as “Falcon Technoprojects India Private Limited” as a private limited company under the Companies Act, 2013 pursuant to certificate PUH T ATAEE §68,FHI T W T Bl Hf 3@ b &1 e B § R G0 FE qr Faed § A & fp
of incorporation dated September 09, 2014 issued by the Registrar of Companies, Mumbai, Maharashtra (“RoC”). Pursuant to a resolution of our dated May 06, 2023 and a special resolution of our Shareholders Iy qara St @& Qe AT FAe gar A4 argat faenur swEe #i i

passed in the Extra-Ordinary general meeting held on May 29, 2023, our Company was converted from a private limited company to public limited company and consequently, the name of our Company was changed feeive $-afn Rl % W (02/2026-27) AR 8 T 1 G b F TR www.bpeapital.in ® frefafad fiw ®

to “Falcon Technoprojects India Limited” and a fresh certificate of incorporation dated June 30, 2023 was issued to our Company by the RoC. For more information about our Company, please see “General

Information” beginning on page 37 of the Letter of Offer. i siia 1 7 8: https:/bpcapital.in/pdfs/egm/0526.pdf

Registered and Corporate Office: 805/806, 11th Floor, The Platina, Tanvi Complex, Next to S V Road, Near Petrol Pump, Dahisar, Mumbai, Dahisar East, Maharashtra, India, 400068; E E qd. & fow Ffew fafes
Tel: +919004781571; Fax: N.A. E-mail: cs.falcontechnoprojects@gmail.com ; Website: www.falcongroupindia.com ; ST 5 ¥ = T/ -

Contact Person: Mr. Ashish Kumar Mishra, Company Secretary and Compliance Officer o ’ ESUEIIS )

faier: 30 amieT, 2026 ﬁ sl i

OUR PROMOTERS: MR. BHARAT SHREEKISHAN PARIHAR & SHEETAL BHARAT PARIHAR [Elras: HEE WA T-50720

ISSUE OF UPTO 2,14,27,172* EQUITY SHARES OF FACE VALUE ¥10/- EACH (THE “RIGHTS EQUITY SHARES”) OF OUR COMPANY FOR CASH AT A PRICE OF ¥ 10/- PER EQUITY SHARE (THE “ISSUE PRICE”),
AGGREGATING UPTO %21.43 CRORES ON A RIGHTS BASIS TO THE EXISTING ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 4:1 (FOUR RIGHTS EQUITY SHARE FOR EVERY ONE

FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON MARCH 18, 2026 (“RECORD DATE”) (THE “ISSUE”). FOR FURTHER DETAILS, SEE s H AH Foo Ds L I M IT E D.
“TERMS OF THE ISSUE” BEGINNING ON PAGE 61 OF THE LETTER OF OFFER.

(“SFL”/ “TARGET COMPANY"/ "TC") (Corporate ldentification No. L27200GJ1982PLCO0S0T1)
Registered Office: 301, Sarthik Square, Nr. Shapath - 3, 8. G. Highway, Bodakdev,

CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT FOR ATTENTION TO THE SHAREHOLDERS OF

#Assuming full subscription. Subject to finalization of the Basis of Allotment.

PAYMENT SCHEDULE Ahmedabad - 380054, Gujaral. India; Phone Mo.: +91-6355582651;
Amount payable per Rights Equity Share* Face Value (3) Premium (3) Total (2) Email id: shahfoods.ahmedabadcgmail.com; Website: www.shahfoods.co.in
On Application z10/- 0.00 z10/- In compliance with Regulations 3 {1} and 4 read with Reguiations 15 of the SEBI {SAST) Regulations, 2011
Total () z10/- 0.00 z10/- This comigendum to the detailed public statement is being issued by Navigant Corporate Advisors Limited, on behalf of Mr,
. Ankit Jalan (Acquirer-1) and Mr Anuj Jalan (Acquirer-2) (Acquirer-1 and Acquirer-2 hereinatter collectively referred to as the
*For further details on the Payment Schedule, see “Terms of the Issue” beginning on page 92 of the Letter of Offer. “Acquirers”) along with Jalan Sarees Private Limited (PAC-1), Ritu Jalan (PAC-2), Daivik Jalan (PAC-3), Prachi Jalan (PAG-4),
Capitalized terms used but not defined in this Announcement shall have the same meaning assigned to such terms in the Letter of Offer dated March 23, 2026 (“Letter of Offer”), unless otherwise defined. Ankit Jalan HUF (PAC-5), Anuj Jalan HUF (PAC-G} and Radhika Jalan (PAG-7) (PAC-1, PAC-2, PAC-3, PAC-4, PAC-5, PAC-6
= = and PAG-Y hereinafter collectively referred toas the *PAGS") in compliance with the Securities and Exchange Board of Indiz
The revised Issue schedule is: {Substantial Acquisition of Shares and Takeovers) Regulations. 2011, as amended (“SEBI (SAST) Regulations™) and the SEBI
Issue Opening Date Tuesday, April 07, 2026 Observation Letter No. HO/49/12/11(43)2026-CFD-RAC-DCR1/110164/2026 dated 24" April, 2026 in respect of Open Olfer
Last Date for On Market Renunciation of Rights Entitlements # Friday, April 10, 2026 (“Otfer™) for the acquisition up to 60,61,900 Equity Shares of Rs. 10/- each representing 26.00% of the axisting equity and
: — voting share capital of the Target Company, The Detziled Public Statement ("DPS”™) purseant to the Public Announcemernt
Issue Closing Date Wednesday, May 06, 2026 (“PA") made by the Acquirers have appeared in Financial Express - English Daily (all editions); Jansatta - Hindi Daily {al
Finalisation of Basis of Allotment (On or About) Thursday, May 07, 2026 editions); Pratahkaal - Marathi Daity (Mumbai edition) on 17" February. 2026.
Date of Allotment (On or About) Thursday, May 07, 2026 THE SHAREHOLDERS OF THE TARGET COMPANY ARE REQUESTED TO KINDLY NOTE THAT THE FOLLOWING
. . . . INFORMATION RELATED TO OFFER:
Bate O]]: (E.refjlt ofOnghtthqwty Shares (On or About) :;Inda: M?\ljll 081’ 120220626 1. Updaiein the scheduls of Activities: The original and révised scheduls of aclivities is s2fforth as below;
ate of Listing (On or About) onday, May 1, Activiy Original Date] Original Day | Revised Dals | Revised Day
*Eligible Equity Shareholders are requested to ensure that renunciation through off-market transfer is completed in such a manner that the Rights Entitlements are credited to the demat account of the Renounces on Public Announcement 10022026 | Tuesday | 10022026 | Tuesday
or prior to the Issue Closing Date. Publication of Detailed Public Statement In newspapers 17022026 luesday | 17.02.2026 | Tuesday
Submission of Detalled Public Statement to BSE, Target ik : yokanng: | i
ASB A* Simple, Safe, Smart way of *Application Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply blocking the fund in Company & SEEI ! VLS00 | uesday | 717022026 | Tuesday
Application - the bank account, investors can avail the same. For further details read section on ASBA below Last date of filing draft letter of offer with SEBI | 25.02.2026 | Wednesday '_ 25.02.2026 J Wednesday
This is to inform to the shareholders of the Company that the date of closure of the Rights Issue, which opened on Tuesday, April 07, 2026 and scheduled to close on Thursday, April 16, 2026 which was previously Las; gala for E':"”f’ ling o 12.03.2025 ”t'”_md'd'f | 12.03.2026 | Thursday
extended till Thursday, April 30, 2026 has not further extended by the Company from Thursday, April 30, 2026 to Wednesday, May 06, 2026 in order to provide opportunity to shareholders to exercise their rights in the Hm:r.*_lp_r 0f commernts from SEBI on draft letlar of effer % I] 03.2026 Friday | 24.04 ‘: DE? L Friday
Rights Issue. dentified date® S 24.03.2026 | Tuesday | 26.04.2096 | Tuesday
The last date of submission of the duly filled in Application Form (along with amount payable on application) is Wednesday, May 06, 2026. Equity Shareholders of the Company who are entitled to apply for the Rights LFatke Dy Whic Jetier ol ”m’: herl1',5pal':"h"“d o the-sharehoiders ?E u4'.2[|2[’ Fhursgay : L U"_""i DEE | Weunasoay
Issue as mentioned above are requested to take note of the Issue Closure Date as Wednesday, May 06, 2026 Last date for revising the Offer Price 08.04.2026 | Wednesday | 11.05.2026 | Monday
Facilities for application in the Issue: In accordance with Regulation 76 of the SEBI ICDR Regulations, SEBI circular, bearing reference number SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020 read with Comments from Committae of indepentent Disoctors of Target | 10 1 5p0e Wednesday | 11.05.2026 | Moniday
SEBI circular, bearing reference number SEBI/HO/CFD/DIL2/CIR/2020/78 dated May 6, 2020, bearing reference number SEBI/HO/CFD/DIL1/CIR/P/2020/136 dated July 24, 2020, bearing reference number Gompany ; o ; =
SEBI/HO/CFD/DIL1/CIR/P/2021/13 dated January 19, 2021 and bearing reference number SEBI/HO/CFD/DIL2/CIR/P/2021/552 dated April 22, 2021 (“SEBI Rights Issue Circulars”) and subject to the conditions Advertisement of Schedule of actvities for open ofier, status of )
prescribed under the SEBI circular SEBI/CFD/DIL/ASBA/1/2009/30/12 dated December 30, 2009 and SEBI circular CIR/CFD/DIL/1/2011 dated April 29, 2011 (together “ASBA Circulars”), all Investors desiring to statutory and other apgrovals in newspapers and sending fo 05.04.2026 | Thursday | 12.05.2028 | Tuesday
make an Application in this Issue are mandatorily required to use either the ASBA process. Investors should carefully read the provisions applicable to such Applications before making their Application through ASBA. SEBI, Stock Exchange and Target Lompany LT e B e TS
For details, see “Procedure for Application through the ASBA Process” on page 100 of the Letter of Offer. Date of E'W””*ﬂ ':'J the Offer L ”"‘-2”3"5‘ P | e 026 | Wednesday
ALLOTMENT OF THE RIGHTS EQUITY SHARES IN DEMATERIALIZED FORM Ditka o Liosule 1. g Ufkee A gueh | Tiday | 30052020, L sty
PLEASE NOTE THAT THE RIGHTS EQUITY SHARES APPLIED FOR IN THIS ISSUE CAN BE ALLOTTED ONLY IN DEMATERIALIZED FORM AND TO THE SAME DEPOSITORY ACCOUNT IN WHICH OUR EQUITY EUISA LIPS vy Fanmment s Lot oy | FLDCS | Domciy
SHARES ARE HELD BY SUCH INVESTOR ON THE RECORD DATE OR THE ISSUE CLOSING DATE, AS THE CASE MAY BE. FOR DETAILS, SEE “TERMS OF THE ISSUE - ALLOTMENT ADVICE OR REFUND/ TaYINEEA) IS MICVRN 0. I L eSS 1002096 | Mondsy | 10.06.2026 | Wedneotiy
UNBLOCKING OF ASBA ACCOUNTS” ON PAGE 110 OF THE LETTER OF OFFER. Final report from Merchant Banker 18.05.2026 | Monday | 17.06.2026 | Wednesday
PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENOUNCED NOR SUBSCRIBED BY THE INVESTORS ON OR BEFORE THE ISSUE CLOSING DATE SHALL LAPSE AND SHALL BE “\eniimied Date ks only for iha purpose of determining e names of the sharefokders a5 on such data in whom e Letier of Gtfér
EXTINGUISHED AFTER THE ISSUE CLOSING DATE. OUR COMPANY ACCEPT NO RESPONSIBILITY TO BEAR OR PAY ANY COST, APPLICABLE TAXES, CHARGES AND EXPENSES (INCLUDING BROKERAGE), AND would be sent. Al ownets {rogisiened or ummgisterad of equity shares of fhe Target Company (Except te Acquiress, PACS, Selling

Company, Promoters of Target Company and public cateqory preferential allottess) are eligible to participate in the Oifer any time

SUCHCOSTS WILL BEINCURRED SOLELY BY THE INVESTORS. e the clr of the Offer

I"‘IESt.D rsare requpfsted tonote that the Rights Issug m_ay resultin the creation .O.de.d IoF 9 . I e 2. The preferential alotrment of 1,58,85.037 equily sharas has been mada 1o the Acquirers and Persons Acting in Concart
There is no change in the Letter of Offer and the Application Form except for modification in the Issue Closing Date and other dates specified in this announcement and resultant change in indicative timetable of post {PAGS) in accordance with Reguiation 22{2A) of the SEBI (Substantial Acquisition of Shares and Takeovers) Regulations. The
issue activities on account of extension of Issue Closing Date. _ o Aequirers and PACS do not have any voting rights in respect of the equity shares allotied. Further, the equity shares allotted to
For Falcon Technoprojects India L'm;t:/d them shall be credited to their respective demat escrow accounts,
. ] el All other terms and conditions remain unchanged. Capitalized terms used i this announcement, buf not defined. shall have the
Date: April 30, 2026 Ashish Kumar Mishra : Al e

5ame meaning assignad to them in the PA, DPS and LOF

Place: Mumbai Company Secretary & Compliance Officer ISSUED BY MANAGER TO THE OFFER FOR AND ON BEHALF OF THE ACQUIRERS AND PACs

Falcon Technoprojects India Limited is proposing, subject to market conditions and other considerations, to make a rights issue of its equity shares, and has filed a Letter of Offer dated March 23, 2026 with the Stock

Exchange. The Letter of Offer is available on the Stock Exchange, i.e., National Stock Exchange of India Limited at www.nseindia.com, Company at www.falcongroupindia.com, and website of the Registrar at NAVIGANT CORPORATE ADVISORS LIMITED _
https://Rights.kfintech.com. Potential Investors should note that investment in equity shares involves a high degree of risk and are requested to refer to the Letter of Offer filed with SEBI and the Stock Exchanges, 804, Meadows, Sahar Plaza Complex, JB Nagar, Andher| Kurla Road, Andneri East, Mumbai - 400058
including the section titled “Risk Factors” beginning on page 17 of the Letter of Offer for details of the same. Potential Investors should not rely on the Draft Letter of Offer for any Investment decision. Tel No. +91 2221204837 /49735078

This announcement has been prepared for publication in India and may not be released in the United States. The Letter of Offer does not constitute an offer to sell or an invitation to subscribe to the securities offered in W9 | Emailid: navigant @ navigantcorp.com

any jurisdiction to any person to whom it is unlawful to make an offer or invitation in such jurisdiction. The Rights Entitlements and Rights Equity Shares offered in the Issue have not been and will not be registered under X Website: www.naviganteor cam

the Securities Act or any state securities laws in the United States, and unless so registered may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, HJ_"{’_'EE”_“ SEBIR ."1 I'-' T H - Ih JfﬂﬂﬁDD:E 243

the registration requirements of the Securities Act and applicable state securities laws. Accordingly, such Rights Entitlements and Rights Equity Shares are being offered and sold (i) outside of the United States in ' ik |u:1 e ol

offshore transactions in reliance upon Regulation S under the Securities Act and the applicable laws of the jurisdiction where those offers and sales occur; and (ii) in the United States to “qualified institutional buyers” Contact person: Mr. Sarthak Vijfani

(as defined in Rule 144A under the Securities Act) in transactions exempt from the registration requirements, under Section 4(a) of the Securities Act. Place: Mumbai
Date: April 29, 2026

—~ F & i
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Hinduja Housing Finance Ltd.
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet,

Chennai-600015, and Branch office: at F8, first floor, Mahalaxmi
HIR DL A Tower, Sector 4, Vaishali, Ghaziabad-201010
HOUSING FINAMNCE Email: auction@hindujahousingfinance.com

CLM - ANKIT GARG 9654060881 + CRM -ANUJ DIXIT - 8447376183
RLM - AKASH MEDIRATTA - 9625339424 + ARM - SHASHI MISHRA - 9718025302

NOTICE OF SALE THROUGH PRIVATE TREATY

SALE OF MOVABLE & IMMOVABLE ASSETS CHARGED TO HHFL UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTERESTACT 2002 (SARFAESIACT).
The undersigned as Authorized Officer of HHFL has taken over possession of the schedule
property us/ 14(1) of the SARFAESI Act. Public at large is informed that the secured
property as mentioned in the Schedule are available for sale through Private Treaty, as per
the terms agreeable to HHFL for realization of it's dues on “AS IS WHERE IS BASIS” and
‘AS IS WHAT IS BASIS”.
Standard terms & conditions for sale of property through Private Treaty are as under:
1. Sale through Private Treaty will be on “AS IS WHERE IS BASIS” and “AS IS WHAT IS
BASIS”. 2. The purchaser will be required to deposit 25% of the sale consideration on the
next working day of receipt of HHFL's acceptance of offer for purchase of property and the
remaining amount within 15 days thereafter. 3. The purchaser has to deposit 10% of the
offered amount along with application which will be adjusted against 25% of the deposit to
be made as per clause (2) above. 4. Failure to remit the amount as required under clause
(2) above will cause forfeiture of amount already paid including 10% of the amount paid
along with application. 5. In case of non-acceptance of offer of purchase by the HHFL, the
amount of 10% paid along with the application will be refunded without any interest. 6. The
property is being sold with all the existing and future encumbrances whether known or
unknown to HHFL. The Authorized Officer / Secured Creditor shall not be responsible in
any way for any third-party claims / rights / dues. 7. The purchaser should conduct due
diligence on all aspects related to the property (under sale through private treaty) to his
satisfaction. The purchaser shall not be entitled to make any claim against the Authorized
Officer/ Secured Creditor in this regard at a later date. 8. HHFL reserves the right to reject
any offer of purchase without assigning any reason. 9. In case of more than one offer,
HHFL will accept the highest offer. 10. The interested parties may contact the Authorized
Officer for further details / clarifications and for submitting their application on or before
15.05.2026. The Process shall be concluded on 15.05.2026. 11. The purchaser has to
bear all stamp duty, registration fee, and other expenses, taxes, duties in respect of
purchase of the property. 12. Sale shall be in accordance with the provisions of SARFAESI
Act/Rules.

SCHEDULE Description of the Property (Secured Asset)
PLOT ON LANDAREAMEASURING 50 SQ, YDS, (I.E,41.80 SQMTS) OUT OF KHASRA
NO.275MI/12 SITUATED AT VILLAGE LONI GHAZIABAD.
LOANNO-DL/DEL/PAND/A000002022
1.Mr. SANJIV PANDIT (BORROWER) 2.Mrs. SHAKUNTLADEVI(CO-BORROWER)
Reserve Price : Rs. 950000/- (Rupees Nine Lakh Fifty Thousand Only)

Date: 30-04-2026, Authorised Officer,
Place: Ghaziabad For Hinduja Housing Finance Limited

ATLAS CYCLES (HARYANA) LIMITED
Regd. Office: Industrial Area, Atlas Road, Sonepat - 131004
CIN No: L3S02ZIHRAGE0PLCO0T614, Ph.; #01-TGE96-16365
Email: companysecrataryilatiascycles.co.in, Visit us at : wwaatlasbicycles. com
Special Window for Transfer and Dematerialisation of Physical Securities
The Securities and Exchange Board of India ("SEBI") vide Circular No,
SEBIHOMIRSDIPOD-1/PICIR2026003 dated 30%h January, 2026, opened a Special
Window from 5th February, 2026 lo 4th February, 2027, 1o faciMate transher and
dematarialization (‘demal’) of physical securities which were axecuted prior o 15t Apdl 2019,

Forclarty with ragard toappiicability of this window, bakew matrix may ba raferrad to

Execution Date of| Lodged for transfer | Original Security Eligibke to lodge in
Transfar Deed before April 01, 20197| Certificate Available ¥ the current window?
Before Apnl Wa (it is frash Yag v

01, Ang IpageTE)

Before Apnl Yeg (i wes rejecied”  |Yes o

01, 218 refurnes earker)

Before Agpril Yes Mo ¥

01, 19

Before April Mo i X

01, 2019

The gecurifies so fransfermed shall be mandatonly credited fo the transfares only in demat
modaand shall be under lock-infior a period of ona year from the date of registration of transfar,
Such securities shall not be transfarmadfien-markedipladged during the said lock-in pariod.
Cases involving disputes betwaen transferar and lransferse and secusities which have
bean transferred to Investor Education and Protection Fund (IEPF) shall not be considerad
under this window for processing will not be considerad in this window.

Far mora inflermation and clanty, concermed shareholdars can connect with the Company's
Registrar 1o ssue and Share Transfer Agent 1e., Mas Senvicas Limited T-34, Znd Fioor,
Ckhla Indusinial Area, Phase-2, Mew Dethi-110020 Tel: (011) 26387281, 82, 83

E- mail: infoi@massery.com

By Crdar of the Board

For Atlas Cycles (Haryana) Limited

Sdl-

Date : 30.04.202% Rashpal Singh
Place : Sahibabad Company Secrefary

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
COMM100 PRIVATE LIMITED

RELEVANT PARTICULARS

1. [NAME OF THE CORPORATE PERSON | Comm100 Private Limited

2. |DATE OF INCORPORATION OF 271062013
CORPORATE PERSON

3. |AUTHORITY UNDER WHICH Registrar of Companies, Delhs
CORPORATE PERSON 15

INCORPORATE/ REGISTERED.

4. |CORPORATE IDENTITY NUMBER

5. |ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE (IF

U7 2800DL20 9FTC354285
E-41/B, 2" Foar, Jawahar Park, L aemi
Mapar, East Defii, New Delhi, Defhi. india,

ANY) OF CORPORATE PERSON 110092

. |LIQUIDATION COMMENCEMENT 27104/ 2026
DATE OF CORPORATE PERSON

7. |NAME, ADDRESS, EMAIL ADDRESS, |Soniya Gupta
TELEPHOME NUMBER AND THE Address: Unit No. 208 and 209, 2nd Floar,
REGISTRATION NUMBER OF THE  |Agarwal Dwarka Plaza, Plot No. 6, LSC
LIGUIDATOR Market, Sector -6, Dwarka, New Delhi —

110075

Email: ipsoniyag@gmad.com

Ph; +91 9811287070

|BBI Registration No:
IBBIIPA-D02/1P-ND1155/2021-2022/13863
21105 2020

4. |LAST DATE FOR SUBMISSION OF
CLAIMS

Watica 5 heretry given that the Comm100 Private Limibed has commeanced valuntary iquidation an 27t
April, 2026

The stekaholders of Comm 100 Private Limited are herebry caled upan lo submit a proaf ol heir claims
anor before 278 May, 2026 to the lquidator &t the address mentioned againstitem no. 7 above.

Thie financial creditors shall submit ther procd of claims by slecinonic means oniy. Al oiher siakehokders
may submil e prood of ciaims in person, by post or by electnanic maans,

Submissian of talse ar misleading proofs of claim shall alirac) panafies

Soniya Gupla
Diate: 3000402026 IBBI Registration Na: IBBYIPA-0021P-N01155/2021-20221 3863
Place: New Delhi AFA valid updo 30062026

TRUHOME FINANCE LIMITED

(Formerly Known As Shriram Housing Finance Limiled)

Reg,O.: Snnnvass Tower, 150 Baar, Daor ka5, 08 No11,
I .I end Lange, Cenatopha Road, Alwarpet Teynampet, Chennai-600018
TruhOM@ | Head office. Level 3, Wocknardt Towers, East Wing C-2 . G Block,
I I FIMANCE

Bandra kKurta Complex, Bandra (East], Muirsbai-400051
POSSESSION NOTICE

Website: hitp:/"www truhomefinance.in

Whareas, The undersigned being the authossed offices of Truhome Fnance Limited
{Formerly Bnow a5 Shiram Housing Anance Limited) under tha Securitisation and
Reconstruction of Fnancial Asses and Enforcement of Security Interast Act, 2002 (54 of
2002) and in exercise of powers conferrad under Section 13(12) raad with (Rule 3) of the
aeturty Interast (Enlorcament) Rules, 2002 ssued damand notice 1o the Borrowers
details of which are mentionad in the Ehle below o repay the amount mantianed in the
notice within 80 days from the data of receip! of the said notice
[The Boreowers having failed to repay the anwant, notice |5 heraby given to the Borrower
and the publc in general that the undersigned has taken POSSESSION of the proparty
described haraln balow in exercise of powers conferred on him under Sub Saction (4) of
sechon 1300 Act read with rule 5 of the secunly Interast enforcament) rules, 2002 on 27-
Apr-2026

The Barrower in parficular and the public in general s herely cautisnad noi to deal
with the property and any dealings with the property will Ba subject to the charge of
Truhorme Fnance Limdted (Formery Know as Sheiram Houseng Finance Limdted) for-an
ampunt 25 mentioned haréin balow and interas! thareon

[The borrower's atiention ks invited to privisions of sub-section (B) of section 13 of
the Act, in respact of time available, to redeem the secured assets.].

Borrower's Name and Address

Mr. Sankalp Bhardwaj 8/o Mr. Suraj Parkash Sharma

House No. 115, Fourth Floor, State Bank Nagar,

Paschim Vihar, West Delhi-110063.

Alzo AL:- Howse No, B-4/21, Second Floor, Pasehim Vihar, West Delhi-110083.
Mrs. Nili Bhardwaj W/o Mr. Sankalp Bhardwaj Houze No, 115, Fourih Floor, State
Bank Nagar, Paschim Vihar, West Dalhi-110063,

Also At:- House No. B-4/21, Second Floor, Paschim Vihar, West Dethi-110063,
Mr. Suraj Parkash Sharma 5/o Mr. PR Sharma

House No. B-4/21, Second Fioor, Paschim Vihar, West Delhi-110063.

M/S. Nuturing Healh & IT Services

Through it's Proprietor’ Pariner/Manager Director” Authorized Signatory

Oftice al. 115, 3rd Fioor, State Bank Nagar, Paschim Vihar, West Dethi-110063.

Amount due as per Demand Notice

Rs.1,08,67.839/- (Rupees One Crore Eight Lakh Skxty Seven Thousand Eight Hundred
and Thirly Nine Only) in respect of Loan Accoun! No, SLPHGPRKDDO2516 as on 10-
Dec-2025, and Rs.5,99,036/- (Rupees Five Lakh Mimety Nine Thousand and Thirty Six
Only) In rezpect of Loan Account Ho, SLPHGPREDDD2559 as on 10-Dec-2025 with
lurther inlerest and olher costs, charges and expenses,

Dale of Demand Nolice —12-Dec-2025, Date ol physical possession - 27-Apr-2026
Dale of NPA - 04-Dec-2025

Description of Mortgaged Property

All that part and parcel of the properlies bearing Mo.B-4/21, Second Floor wiih
RoolTerrace Rights, Area Admeasuring 150 5q., Yards,, Situated al Paschim Vikar, New
Delhi-110063, Boundaries of the sald Property ;- East: Plol No. 20, West: Road, Morth:
Dther Property, South: Plol No. 22

Plaze: Delhl
Data - #7)04720:M

Sdf- Autharisad Officar- Truhome Finance Limited
iEarlier Known a5 Shriram Howsing Finange Limited)

[- HDFC BANK

HDFC Bank Limited

Branch : The Capital Court, Munirka, Clof Palme Marg, Ouler Ring Reoad, New Delhi-110 067
Tel. : 011-41506568, CIN LE5220MH1994PL COB0EG1 8, Website: www. hdfchank.com

POSSESSION NOTICE

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HOFC Bank Limited
by virlue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under
the Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 ("said Act") and in
axercise of powers conferred under Section13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
Demand Motices under Section 13 (2) of the said Act, calling upon the following Borrower(s) / Legal Heir(s) / Legal
Representative(s) / Mortgagor(s) to pay the amounts mentioned against their respective names logether with interest thereon at
the applicable rates as mentioned in the said notices, within 60 days from the date of of the said Notice/s, incidental expenses,

costs, charges etctill the date of payment and/ or realisation.

Sr. Mame of Borrower(s)/ Outstanding Date of Date of Description of
No. Legal Heirs/ Dues Demand | Symbolic Immovable Property / Secured Asset
Legal Representatives Motice | Possession
1. |MR. CHAND SHREE Rs. 9,10,450/- 02-DEC- | 24-APR-2026| ROW HOUSE 384-385, BLOCK M, MDA
{Rupees nine lakhs 2025 GANGA NAGAR, GANGA MAGAR
ten thousand four COLONY, MEERUT, UTTAR PRADESH
hundred fifty only) ALONG WITH CONSTRUCTION
dues as on THEREON PRESENTAND FUTURE
30-NOV-2025
2 |ME. DHARAMVEER SINGH Rs, 17,52,679/- 28-NOV- | 24-APR-2026] FLAT -5-12, PLOT NO A 116, FLOCR-2,
& MRS. RAJESH DEVI (Rupees sevenieen 2025 AFEX CITY FLOORS, 5 NO. PART OF KH.
lakhs fifty two NO. 252, BAGHPAT ROAD, BEFORE
thousand six hundred VIDHYA KNOWLEDGE PARK, RAMPUR
seventy nine only) (V), MEERUT, UTTAR PRADESH WITH
dues as on ALONG WITH UNDIVIDED
31-0CT-2025 PROFPORTIONATE SHARE OF LAND
UNDERMEATH
3. |MR. ASHU MR JAI PAL Rs. 21,19, 720/- 18-DEC- |24-APR-2026| APARTMENT L-414, ANAND VIHAR
SINGH & GEETA DEVI (Rupeas twenty one 2025 AWASIYA YOJANA, SCHEME 232,
lakhs nineteen HAPUR, UTTAR PRADESH WITH
thousand saven UNDIVIED PROPORTIONATE SHARE OF
hundred twenty Cnly) LAND UNDERNEATH
aues as on
JO-NOV-2025
4. |MR.VISHAL RANA SINGH & Rs. 16,65,728/- 03-DEC- |24-APR-2026| FLAT NO. G-82, ZND FLOOR, KHASRA
MRS ASHA RAMNA (Rupees sixteen lakhs 025 NO 2093A, SARSWATI VATIKA COLONY ,
sixty five thousand NOOR NAGAR, MEERUT, UTTAR
seven hundred twenty PRADESH WITH UNDIVIDED
gight only) dues as PROPORTIONATE SHARE OF LAND
on 30-NOV-2025 UNDERMNEATH
5. |MR. PUNEET KUMAR & Rs. 4,31,244/- 05-JUN- [24-APR-2026| FLAT NO. 1116, 10TH FLOOR
MRS. KUSUM SHARMA (Rupees two lakhs 2025 SUPERTECH GREEN VILLAGE, BLOCK
thirty one thousand F KH. NO. 238, 253, 243, 253M, 253/5,
two hundred forty four VILLAGE NUR NAGAR & NAGAL
only} dues as.on SHARKHAN, MEERUT HAFPUR
31-MAY-2025 BYEPASS, UTTAR PRADESH WITH
UNDIVIDED PROPORTIONATE SHARE
OF LAND UNDERNEATH

“with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realisation.

However, since the Borrower(s) mentioned hereinabove has failed to repay the amounts due, notice Is hereby given (o the Borrower(s)
mentioned herginabove in particular and to the pubfic in general that the Authorised Officer’s of HDFC has taken Symbolic Possession of
Immovable Property /| Secured Asset mentioned at serial no. 1to 5 exercise of powers conferred on him/them under Section 13 (4) of
the said Act read with Rule 8 of the said Rules on the dates mentioned above.

The Borrower(s) mentionad hersinabove in parlicular and the public in general are hereby cautioned not ta deal with the aforesaid
immaovable properties / secured assets and any dealings with the said Immovable Property / Secured Asset will be subject to the mortgage

of HOFC,

Borrower(s) attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the secured

assalls

Copies of the Panchanama drawn and Inventory made are available with the undersigned, and the said Borrower(s) isfare requested to
collect the respective copy from the undersigned on any working day during normal office hours.

Place: MEERUT
Date : 29-APR-2026

Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013

For HDFC Bank Ltd.
Sd/-
Authorised Officer

BIHAR SPONGE IRON LIMITED
CIN: L27106JH1982PLC001633
Registered Office & Plant : Umesh Nagar, Chandil-832401,
Distt. Saraikela- Kharsawan, Jharkhand
Ph. +91 9955542302, E-mail: companysecretary@bsil.org.in /
bsilchandil@gmail.com Website : www.bsil.org.in
NOTICE TO SHAREHOLDERS - OPENING OF SPECIAL WINDOW FOR
RE-LODGEMENT OF TRANSFER REQUEST OF PHYSICAL SHARES
Shareholders of the Company are hereby informed that Pursuant to SEBI Circular No.
HO/38/13/11(2)2026-MIRSD-POD/I/3750/2026 dated 30th January, 2026, a special
window has been further opened for a period of one year from 5th February, 2026 to 4th
February, 2027 to facilitate transfer requests of physical shares.
This facility is available for transfer and dematerialisation (‘demat”) of physical securities
whichwere sold/ purchased prior to 1st April, 2019.
The special window shall also be available for such transfer requests which were submitted
earlier and were rejected/returned/not attended to due to deficiency in the documents/
process/or otherwise.
The securities so transferred shall be mandatorily credited to the transferee only in demat
mode and shall be under lock-in for a period of one year from the date of registration of
transfer. Such securities shall not be transferred/lien-marked/pledged during the said lock-
in period.
Shareholders are requested to re-lodge the above such cases with all related documents
with the RTA or Company, latest by 4th February, 2027 at M/s Beetal Financial & Computer
Services Pvt. Ltd., Beetal House, 3rd Floor, 99, Madangir, Behind Local Shopping Centre,
Near Dada Harsukhdas Mandir, New Delhi- 110062 and at beetal@beetalfinancial.com or
with the Company at Company’s registered office address as mentioned above and at
companysecretary@bsil.org.in.

ForBihar Sponge Iron Limited
Sd/-

Vimal Prasad Gupta
Company Secretary
M.No.FCS 6380

Date: 29.04.2026
Place: New Delhi

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

OTAK MAHINDRA BANK LTD.

gistered Office: 37-BHE, C-17, G-Block, Bandrs Mura Complex, Bandea (£), Musssal- 400 051
Bramch Cifice | EPICAH Mall, 2nd Floar, 58,6801, Majafgarh Road, Mati Magar, Mew Dalki-110015
Appendix IV [See Rule 8{1)] Possession Notice (For immovable property)
Whereas, The undersigned being tha Authorized Officer of the Kodak Mahindra Bank Lid. a
banking compary within the meaning of the Banking Regulation Act, 15848 having if’s
Reqistersd Office at 2TBKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Murnba —
400 051 and branch office a1 EPICAH Mall, 2nd Floor B8 6811, Nasfgarh Road Indusirial
Area, Moti Nagar, New Delhi-110015 under Securitisation and Reconsiriction of Financial
Assats and Enforcament of Security Interest Act. 2002 ("SARFAES] AcT) and in exerciza of
the powers conferred under sections 93 (12} read with Rule 3 of the Secunty interest
{Enforcement) Rules, 2002 issued a Demand Notice dated 12.06.2025 for Loan Acoount
Mo.- LAP19303273 and LAP 19303286 caling upon the borrowars | parbies. 1, M's Mango
Foods Through it's Partner Mr. Nomeshwar Rao Coppisetti (Borrower), 2. Nomeshwar
Rao Coppisetti {Co-Borrower & Morigagor) 3. Mrs. Parvathareddy Padmavathama
(Co- Borrower) to repay the amount menfionad in the nofice being Rs.1,19,35.120/-
(Rupees One Crore Ningteen Lakh Thirty Five Thousand One Hundred Twenty only)

within 60 days from the date of receipt of the said Demand Notce.

The aforementioned Bormower's.| Guarantor's (Mortgagor having faded to repay the amount,
nodica is hareby given to the Barower's | Guaranton's Morigagor and the public in ganaral
that the undersigned has taken Physica! possession of the property described hensin befow
n exsrcise of powers conferred on him ( her under Section 13(4) of the said Act read wih
Rule & ofthe said Rules on fhis 28.04.2026.

The bomower's attention is invited to provisions of sub— section (B) of section 13 of the At in
respact of bme availabes, 1o redeem the sacured assels,

The Bamower's | Guaranior/s /Mortgagor mentioned hereinabove in particular and the pubéc
n general is hareby cautioned not to deal with the property and any dealings with the proparty
will be subiect o the charge of the KOTAK MAHINDRA BANK LIMITED, for an amount Rs.
1,19,35,120/- (Rupees One Crore Nineteen Lakh Thirty Five Thousand One Hundred
Twenty only)as on 11.06.2025 along with futura inferest at tha contractual rate, mcidental
expensas, costs and changes elc. from 12.06.2025.

DEBTS RECOVERY TRIBEUNAL-l, DELHI

dth FLOOR, JEEVAN TARA BUILDING , PARLIAMENT STREET, NEW DELHI-110001
DA NO.6BTS2025

IDFC FIRST BANK LTD APPLICANT
Vs
HIMANSHU ANAND DEFENDANT

To,
1. HIMANSHUANAND
AT FIRSTFLOOR PASCHIM VIHAR WEST DELHI-110063
ALSOAT AZZD0THIED FLOOR PASCHIM VIHAR DELHI-110063
ALSOAT A28 GROUND FLODR NARAINAINDUSTRIALAREADELHI-1100248

Wheraas the above-named applicant has instiluted -a case for recovery of

Fs.23.20,304.95 (Rupees twenty three lakhs twenty thousand threa hundred four

and ninety five paisa Only) against you and whereas it has been shown to the

satisfaction of the Tribunal that it is not possible to serva you in ordinary way. Therefora,

thiz notice iz given by advediserment direcling you 1o make appearance before Ld.

Registrar on 06.08.2026. (for further detalls kindly visit DRT

Websit.www. iribunal.gov.in Phone Number: 011-23743473). Take nofice that in case

of your failure o appear on the above-mentioned day before this Trbenal, the case will be

heard and decided in your abssnce

(i) All concerned may attend their cases by hybrid mode [by physical appearance in
the Court or through CISCOWEBEX VC Link)

{il) For online appearance through VC all the Advocates/Litigants shall download
the Cisco Webex application/software;

{iii) Meeting ID and Password for the next date of hearing gua cases to be taken by
Hon'ble Presiding Officer/RegistrariRecovery Officer-1/and Recovery Officer-ll
shall be available one day prior to the next date at DRT Official Portal i.e.
drt.gov.in under the Public Notice Head,

(iw) In any exigency qua that, the AdvocatesiLitigants can contact the concerned

official at Ph, No 23748473,

LEiven under my hand and seal of the Tnbunal onthis 13th APRIL, 2026,

By Order of this Tribunal

Description of the Inmovable Property:

ALL THAT PART AND PARCEL OF PROPERTY CONSISTING OF: “Flat No D-1218
Second Floor measuring a super area of approwmately 1258 50.11116.87 sq.mirs) super
area in the residential colony known as ARDEE CITY sduated in and around village
Wazirabad & Bindapur Dist. Gurgaon, Haryana® Bounded by, North: Property Mo D-
12117, East Property No D-13/4, South: Property Mo D-12/15, West: 12 Mirs. Wide
Road(D-12]

Date: 28.04.2026
Place: GURUGRAM

[Authorisad Officar),
Kotak Mahindra Bank Lid,

GLOBUS POWER GENERATION LIMITED
CIN: L4D300RJ1985PLCO4T105

Website:www.gpal.in, Email Id: globuscdi@gmail.com,
Tel: 01414025020, 011-41411071-70

Regd. Office; Shyam House, Plot No. 3, Amrapali Circle, Vaishali
Magar, Jaipur, Rajasthan-302021, India
Corp.Office:A-60, Naraina Industrial Area, Phase-l, New Delhi,
Delhi-110028, India

Motice for Open of Special Window for Re-lodgement

of Transfer Requests of Physical Shares
Pursuant to SEBI Circular Mo, SEBI/HOMIRSDIMIRSD-Pol (PICIR202597T dated
2% July, 2025 and SEBVHOMZEMIN1Z2)2026-MIRSD-PODNATSWZD2E  dated
January 30, 2026, Shareholders are hereby informed that a special window has been
opened for re-lodgement of transfer deads, which were ledged prar to the deadline of
1" April, 2019 and wera rejectediretumed/not attended, due to deficiency in the
documenis/processior otherasise, This re-ledgement window shall remain apen fora
period of one year, i.a., from 5" February, 2026 {ill 4™ February, 2027
Crwring this period, the shares/securities thai are re-lodged for transfer including those
requests that are pending with the Company shall be processed after rectification of
errors, and issued only in dematerialized form, subject o venfication and approval of
all decuments by the Company/Registrar & Share Transfor Agent Le., Ms. Beelal
Finamcial and Computer Sarvices Privale Limited (RTA).
Far clariby with regard to applicability of this specia! window to transfer deed exacuied
priar o 17 April, 2099, inveslorsisharedalders may refer 1o the malrx provided below

Lodged for Transfer Original Security | Whether eligible to
before 1" April, Certificate lodge in the Current
20197 Available? Window?
Mo - It is fresh lodgement Yes Yes
e
Yes Mo h!!;.
Mo Mo Mo

Thie Lodger must hane a demat acoount and provide ils Client Masier List ("CML"),
abang wilh the tfranster decwmants and share carlificata, while lodging lhe documents
for transfer with RTA. Transfer requests submifted after 4 February, 2027 will ol be
accapled by the Company/KTh

Shareholder ara raguested to send thair Share Transier Beguesis along with tha
required documeanis at the following addrass:

Beetal Financial and Computer Services Private Limited
Address: Beetal House, 3"Floor. 89 Madangir, Behind Local
Shopping Complex, Maw Dalhi-110062, India

Tal Mo.:011-29961281, 20961282

Email ID:beatalrtiag@gmail.com

For Globus Power Generation Limited
Sdf-
Misha Valechani

Company Secretary & Compliance Officer

FORMNO.5
DEBTS RECOVERY TRIBUNAL LUCKNOW

{Summon To the Defendants under section 19 (3) of the Recavery of Debts
Due to the Financial Institution Act 1993 read with Rule 12 and 13 of the
Debits Recovery Tribunal (Procedure Rule 1993)

0.A NO.716/2025
BANK OF BARODA . APPLICANT
VERSUS
M/S TRIPATHI ENTERPRISES OTH ....DEFENDANT

To,

1. MIS TRIPATHI ENTERPRISES THROUGH ITS
PROPRIETOR R/QO D-11 CHHUIARSI COLONY SECTOR 63
NOIDA 201307

2. MR. SHREYANSH KUMAR TRIPATHI, 5/0 SRI JAGDISH
TRIPATHI, R/O D-11 CHHUIARSI COLONY SECTOR 63
NOIDA 201301

(PROPRIETOR M/S TRIPATHI ENTERPRISES)

ALSO AT: MR. SHREYANSH KUMAR TRIPATHI, S/0 SRI
JAGDISH TRIPATHI, R/O D-18 BASEMENT SECTOR &3
NOIDA 201301

ALSO AT: MR. SHREYANSH KUMAR TRIPATHI, S/0 SRI
JAGDISH TRIPATHI, R/O A-180 15T FLOOR SECTOR 63
NOIDAZ201301 —— e S
In the above noted application, You are required to file reply in
Paper Book form in two sets, along with the documents and the
affidavit personally or through your duly authorized agent or
legal practitioners in this tribunal, after serving copy of the
same on the applicant or his counsel / duly authorized agent
after publication of the summons, and thereafter to appear
before the tribunal on 12.05.2026 at 10:30 AM failing which the
application shall be heard and decided in your absence.

Enclosure - As above REGISTRAR
DEBTS RECOVERY TRIBUNAL
LUCKNOW

~

SHYAM TELECOM LIMITED
CIN: L3Z2202RJ1992ZPLCO17 750
Website:www.shyamtelecom.com, Email Id: investorsi@shyamtelecom.com,
Tel: +91-141-4025631, 011-41411071-72-T3

Regd. Office: Shyam House, Plot No. 3, Amrapali Circle, Vaishali Nagar,
Jaipur, Rajasthan-302021, India
Corp. Office:A-60, Maraina Industrial Area, Phase-l, Mew Dalhi, Dalhi-
110028, India

Notice for Open of Special Window for Re-lodgement

of Transfer Requests of Physical Shares

Pursuant 1o SEBI Clrcular Mo, SEBIHODIMIRSDMIRSD-PoD /PICIRIZ025/87T dated
Z* July, 2025 and SEBIHOISM311(2i2026-MIRSD-POD(IATS02026 dated
January 30, 202G, Shareholders are hereby informad that a special window has
bean opened for re-lodgement of transter deeds, which ware lodged prior 1o the
deadline of 17 Apsil, 2019 and were rejectadiretumedingt attendsd, dues to
deficiency in the documsnis/processior otherwise. This re-fodgement window shall
remain apen for a-perlod of oneg year, i1.e., from 57 February, 2026 Gl 4 February,
2T,

During this perind, the securibes that are re-lodged for fransfer including thoss
requesis that are pending wilh the Company shall be processed after rechification of
errora, and issued onby in demaierialized form, subject to verificaton and approval
of all documents by the Company/Registrar & Share Transfar Agant ia., Mis. Indus
Sharashrea Private Limifed.

For clanly with regard fo applicability of this special window to transher dead
executed prior to 17 April, 2019, investors/shareholders may refer to the matrix
provided bahow:

Lodged for Transfer | Original Security | Whether eligible to
before 1" April, Certificate |lodge in the Current
20197 Available? Window?
| No - Itis fresh lodgement Yes Yes
Tt
Yes No | No
No Mo ' Mo

The Lodger must have & demat account and provde its Cliend Master List ("CML"),
alomg with the transfer documents and share cerificate. while lodging the
documents for transfer with RTA. Transter requests submitted after 47 February,
202 T will not be accepled by the Company/RTA
Shareholder are requested o send thelr Share Transfer Requests aleng with the
required documents at the following address;
Indus Shareshree Private Limited
(Formerly known as Indus Portfolio Private Limited)
Address:5-65, Ball Magar, Mew Delhi-110015, India
Tel No.: 891-11-47E7V1200/4 7671214, Toll Free No.: 1800 3094001
Emaill 1D: shankar ki@indusinvest.com; rs kuzshwaha@indusinvest.com
For Shyam Telecom Limited
Sdi-
Kamini
Company Secretary & Compliance Officer

Flace: Gurugram
% g

.
_<__) SRF LIMITED

{CIN; L18101DL1970PLCOO5197)
SR Registered Office: The Gallena, DLF Mayur
Vihar, Unit No. 236 & 237, Second Floor, Mayur
Place, Moida Link Road, Mayur Vihar Phase - |
Extn, Dethi- 110 091; Tel No: (+91-124) 4354400
Fax No.: (+91-124) 4354500

Email: csi@sr.com; Website: www.sif.com

NOTICE - TRANSFER OF SHARES TO INVESTOR
EDUCATION & PROTECTION FUND

NOTICE is hereby given to shareholders pursuant to the provisions
of Section 124 of the Companies Act, 2013 read with the Investor
Education and Protection Fund Authority (Accounting, Auodit,
Transfer and Refund) Rules, 2016 ('the Rules’) amended from
time to time, which amongst other matters contains provisions
for transfer of all shares in respect of which dividend remains
unclaimed by the Shareholders for seven conseculive years or
mare in the DEMAT account of Investor Educalion and Protection
Fund (IEPF) Authonty in the prescribed manner.

Hence all the underlying shares in respect of which dividend are
nol paid/claimed for the last ¥ years (with reference to 1* Interim
Dividend for the year 2012-20 onwards), have to be transferred {o
DEMAT Account of IEPF as per the said rules.

Individual notices are being sent to the shareholders at the latast
available addresses of the shareholders, whose dividends are
lying unclaimed for last 7 (seven) years, advising them o claim the
dividends by July 30, 2026. The Company has also uploaded full
details of such shareholders including their names, folio nos. or DP
ID Client 1D, etc, on its websites |.a, www.srf.com.

The shareholder(s) concemed holding shares In physical form and
whose shares are liable to be transferred to the |EPF Authority,
may note that upon transfer of physical shares, the original share
cerlificate which are registered in their name will stand automatically
cancelled and be deemed non-negotiable. In case shares held in
Demat mode, lo the extenl shares liable to be transferred shall be
debited from the shareholders DEMAT Account.

In case the concerned shareholder does not claim unpaid dividend,
the Company shall with a view o comply with the Rules, transfer
the shares to the Demat account of IEPF on due date, without
any further notice and no liability shall lie against the Company In
respect of shares so transferred.

Shareholders may note thal both the unclaimed dividend and the
shares transferred to IEPF Authority Account including all benefits
accruing on such shares, if any, can be claimed back by them
from IEPF Authority after following the procedure prescribed by
the IEPF Rules.

In case of any claims or queries on the subject matter and the
Rules, the shareholdars may contact the Company's Registrar
and Transfer Agents at M/s Kfin Technologies Limited, (Unit - SRF
Limited) Selenium Tower B, Plot No.31-32, Gachibowli, Financial
District, Nanakramguda, Hyderabad — 500 032, Toll Free No.
1800-309-4001; Email: einward ris@kfintech.com or Secretarial
Department, SRF Limited, Block C, Sector 45, Gurugram -122003,
Haryana, Phone No. +31-124-4354400, Emall: csisrf.com.

for SRF LIMITED

Sdi-

RAJAT LAKHANPAL

Sr. VP (Corporate Compliance)

Date : April 29, 2026
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